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I THE CEWTRAL ALMINIS TIVE TRIRUNAL, J2IPUP REYCH, JAIRPUR,
*
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Dzte of Decizion: 30.7.9%.

OIS OF TIIa & ORS . oo PRBSPOHNLDENTI
CORAM:

v

HORM'2LE Mo, GOPAL FRISHNA, MEMEP (J).

Por the applicant eee ZHRI J.K. FAUSHIK.

For the Respondents , PPN -——

FER HOM'ELE Me. 30PAL iwISHNL, MEMIEE (J).
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applicant Laloo pPam has €il
the administrative Tribunals aAckz, 1925, szeking a dirsciion o the
gz his aubhzist

condent 3 Lo incrs

a
42 <f th

as per Para-1=Z 2 Indian failuay BEstablishmens Code, Wol,IT.

2. I havz heard the learnsed cocunsel for the agplicant and

have gone through the records.

3. The zpplicant was serring azs a Peon in ths c£Ffice of the
I t Jai
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TWle Pay % Césh Tepariment, Wes was
placed under suspensicn vids an order dacad 9.2.24 (anneare nal).
Thereafter, on 1.2.94 3 charge-chest was izsusd for majo
under Balez=9 of the Bailway Ssrvants (

1962, It i3 zontendzd by the apelizant that £he dlscip
, J5 against him ar:z being unduly prolonged. Howsver, the

reipondsnts did not review the grant of suksistance allowance

afcer thirzs months in terms of the: provisions contained in
Parz=1342 of the Indian Railway Ectalklizhment 2ode, vVolanms-II1.

rzsentationg o the conesrnad authoritils
vide annerirse A=% Jdated 1.74.9) and Annerure 5=3 Jdated 13.7.94 Lak
theze represfentations svoled ne resoscrss. The lzarned counsel
for the applicant, instead of pressing this application on merits,
want s that the regresentat ionz alread;y made bWy the applicant in

o1ld e decided as per rules.
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4. Thisz CA iz, thersfore, dizspozed of ot the admission stage
irection to the respondents €O decide the representations
made &y the applicant vide annerurs A=S dated 1.5,

with ral=2s within = month of the

Gb\"lfw
( cOPAL* ¥RISHNA )
MEMBER (J)




